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Complamnts  against Indian Oud
Corporation and Its Officials

7607 SHR1 K KODANDA RAMI
REDDY Will the Mmmster of PETRO-
LEUM AND CHEMICALS bec pleased to
state *

(a) whether Government have received
a number of complaints from Parhament-
arnans about the functionmng of Jndian Oil
Corporatron and its top officials, and

{b) if s0, the aclion taken by Governe
ment thereon ?
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THE MINISTER OF LAW AND JUS-
TICE, PETROLEUM AND CHEMICALS
(SHRIH R GOKHALE) (a)and(b)
S yme complaints are received from time to
time Suitable action s taken on cach of
them on merits
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Budge Budge Amalgamated
Mills Limited

7607 SHRI INDRAJT GUPTA
Will the Minister of COMPANY AFFAIRS
be pleased to state

(a) whether the Budge Budge Amalga-
mated Mifls Linmnted, heid an extraordinary
General Meeting on 15th March, 1972 with
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ths object of ryiwng the Dureztor’s powers
of making contributions to *charitable and
other fundy’” fiom Rs, 25,000 to Rs § lakhs
tn any one financial year,

(b) whether the omnibus powers thus
sought to be taken beyond the presciibud
limit have been unsuccessfully objerted to
by some sharcholders,

(c) if so, whether Government will
look into the complatnts as to why such a
leading unit of the Jute Industry has shown
such bad working results in the boom vear,
1971, and

(d) whe her the {icenced capicity of
the company couid not be verified from the
records shown to the Auditors ?

THE MINISTER OF C(OMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY)
(1) The company passed a resolution under
Section 293 (1) (¢) of the Companes Act,
1956 at the General Meeting held on 15th
Maich 1972 authorising the Board of
Directors to make contributions to chari-
table and other funds not directly related to
the business of the company or the welfare
of 1ts employees such sum not exceeding Rs
5 lakhs in any one financial year notwiths-
tanding that such contrsbutions may exceed
Rs 25,000 or 59, of the average net pro-
fits as  determined under Secton 349 and
350 thereof during the three financial years
immediately preceding

(b) to (d) Information 1s heing colle-
cted and 1t will be laid on the Table of tie
House

Increase in Pension of Ex-Servicemen

7610 SHRI RANABAHADUR SINGH

Will the Minister of DEFENCE be
pleased to state

(a) whether Ex-Servicemen drawing
a pension of Rs. 40/ p m. have mot bene-
fited with the recent increase in pensions,
and

(b) if so, the reasons therefor and
Government’s reaction thereto ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) . (a) and (b)) As a
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measure of sogral security, the Govérnment
dacided that the minimum pension (iocly-
ding tempora'y and/or ad hoc mcreaset)
of ex-servicemen of excluding Rwservists)
should be Rs. 40/ per month These whe
are 1ecewving penssion at the rate of Rs 40
per month for more have not benefl ed by
th's d cisson The question of a general
increase In pension in all cases hag not
been considered

Schemes sanctioned by Agriceltural Refinance
Corporation regardiag Land Devel )pment

7611 SHRI KRISHNA CHANDRA
PANDFEY * Will the Min ster of FINANCE
be pleased to state .

(a) the number of schemes for land
development and other purposes m backward
region of various States which are under the
consideration of Agricoltural  Refinance
Corporation, and

(b) the time by which the decision 1s
likely to be taken on each scheme ?

THE MINISTER OF FINANCE (SHRI
YESHHWANTRAO CHAVAN) (a) and (b)
The information, to the extent possible, 18
beirg collected and will be jaid on the
Table of the House

Overtime paid to Technical and Non-technical
Employces of Indlan Airlines

7612 SHRI KRISHNA CHANDRA
PANDEY : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to state
the amount of overtime paid to the techni-
cal and non-technical employees of Indian
Atrrlines, separately, during the period from
1st April, 1971 to 30th September, 197/ and
the corresponding period in 1970 ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH) :
The amount of overtime pad to techamical
and non-technical employees of Indian Aut-
lines s as under :—

141970 10 141971 t0
30.9.1970  30.9.1971

(Rs.) Rse.)
Technical employees 70,24.474 57,64,1 §
Non-Techmeal
employees 61,485,847 68,03,805%





